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der dated: 10.01.06 

Non-payment of JP benefits to the Applicant 

is the subject matter of this (rigin]. Application 

filed under Section 19 of the Administrative 

Pribunals Act, 1935. Applicant has claijned ACP 

benefits,pith effect from the year 199by treating 

his entire tempxary and regular services into 

accc*int. It is ll settled in law that while 

granting ACP benefits, the temporary period of 

service can not be wiped out. It appears, his 

grievances for /p benefits with effect fr on 

1999 have been forwarded to the Naval Headquarters 

for necessary orders.'. 



.A,No. 25/06 

Notes of the Registry 
	 Orders of the Tribunal 

Since, the grievances of the ALicant are 

still at redressal stage1 at the Naval Headquarters, 

this XiginalAppUcatiOfl is hereby disposed of 

with direction to the Respondents to give expedi-. 

tious consideration to the grievances of the 

Applicant (pertainiriq to grant of ACP benefits 

to him1 with effect from 1999) preferably within 

a period of 180 days from the date of receipt of 

a copy of this order • While giving c Onsider4t ion 

to the case of the Applicant, the authorities 

should give fu 11 be ne f its to the e xper ieric C 

gathered by the Applicant in the both tempary 

and regular services. 

Send copies of this order to the Respondents, 

along with copies of the iginal Aoplicatian, 

nd free copies of this order be also suppliect 

to Mr. D.K.Mohanty, We Counsel, appearing for 

the Applicant and to Mr. U.B.Mohapatra, We sr. 

Standing Counsel; on whom a copy of this J.A. 

has already been served. 

4 1 q0 I I &~' 
Member (Judicial) 


